
THE GAUHATI HIGH COURT AT GUWAHATI

Ref:-

(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

NO.HC.VII-2s/ 2003/6s46/A

From Shri Saptarshi Garg,
Joint Registrar (Vigilance),
Gauhati High Court,
Guwahati.

To, Shri B.K. Chetri,
Special Judge, CBI, Assam,
Addl. Court No. 1,
Guwahati.

Dated Guwahati the 2/1
Casual Leave and Withdrawal of Restricted Holiday.

Your letter No. spucBI-I/E sslT lN I 2t_2012 I 57 L I E, dtd. 13.07 .2023.

IA
July,2023.

Sub:

Sir,

with reference to the above, I am directed to inform you that your prayer for
withdrawar of Restricted horiday on 13.07.2023 and grant of casuat reave on
14.07,2o23t along with station Ieave permission from the night of 14.07.2023 tart
the morning of 15.07.2023, has been allowed.

The learned Speclal Judge, CBI, Assam, Addl. CBI Court No. 2, Guwahati and in
his absence, the rearned speciar Judge, cBI, fusam, Addr. cBI court No.3, Guwahati wiil
remain in charge of your Court & Office during the leave period.

Yours faithtully,

9df_
,T. REGTSTRAR (WGILANCE)

,21- o+-23

Copy to:

1. The Special Judge, CBI, Assam, Addl. CBI Court No.2, Guwahati.
The Special Judge, CBI, Assam, Addl. CBI Court No.3, Guwahati.

2

v{ The Project Manager, Gauhati High Court
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